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Annexure -8

CENTRAL ADMINISTRATIVE TRIBUNAL
Circuit Bench, Lucknow
Dpp.Residency,Gandhi Bhawan, Lycknow
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OLD URIT PETITION No.s_ jIxv of &%

CERTIFICATE

* Certifie
and“thatlthe case

Dated
COUNTER SIGNED ¢ (}
Signature of the

dealing Assistant

Section Officer/Court Officer

d that no further action is required to taker

is fit for consignment to the record room (decided),



r—r———— . e

CIVIL v
SIDE GENERAL INDEX
CRIMINAL . :
; (Chapter XLI, Rules 2, 9 and 15)
' . l A '/ ; e
Nature and number of case........ (/V?/* ...... 15 > 2 X D) o ¥t
- T B o D~
Name of parties....... l@ }a ".’/.; ff.[. o }} f’ %4"( % C/i o s % Q/:/
Date of institution............ ’ 3 g ey z ..... Date of decisionil .5 iivcins s i
Court-fee ! Date of ! Remarks
Serial Number admis- | Condition , including
File no.| no. of | Description of paper| of sion of of date of
paper sheets [Number Value paper. to | document |destruction
of record of paper,
stamps : if any
2 3 4 5 6 i/ 8 9
RS 0P
/, b vt ;an " ’ :
Cu—sl a?“fﬁ(p./l v ~ /o) oo
2 ’} s 7O P
_(;l/ Yot )~ Spo
ZW Comig-24D) (L, g e ¢
s> ]l/ ¢ /x,,"” ]
L]"’ {/\rerffv—' 9;/(94/‘/ /"_ o 4
i
{ ’ |
I have this - day of 198 examined

the record and compared the entries on this sheet with the papers on the record. I have made all necessary
corrections and certify that the paper correspond with the general index, that they bear Court-fee stamps
of ggregate value of Rs. that all order < have been carried out, and that the record is complete and

in order up to the date of the certificate

Munsarim

——— et

Date-om-ocloooooaonu Clerk




IN THE HIGH CO‘y RT OF JUDICATURE

ORDER SHEET
AT ALLAHABAD

I

No.

I(b?

Vs,

Date

Note of progress of proceedings and routine orders

case is
adjourned

2

1%'%&5

)%nstfwutkwjh 2l O

Dem _ngﬂr‘—v&u!_l_

T W%” Z/}/Z}é

No

b -

.Sl‘l, SeM aﬂéwdz

Sd sc Mhrnad

BETRET

= by

24223

)W.SS/%MQO/Q

m’ﬁ‘& [%&aﬂ« %_A%_.,_

wwudg-

:/-{j, o A 4 ,ﬂu P, “__;_.,\__,___.,____ﬁ_“
L/
eed BEMBEOLT
s ) S5 Ahhe/
RE-323
Hf";ﬁ_ﬂ
?_f_‘cﬂ -”0 & : o MP
. flernead Cone f_cg@% P it
bt Uves Ly et Gtee, 24
A Qe o~ olpiof oLl

o> €l P— No '?/‘%*ti‘*r(m 0;‘

WA

o
23

J&wréﬁ.




f

¥ 4

TA f1se]u) (1)

: ' Q/ /
g o0 T
o0 i ey

Serial
number’
of f

T’brdor

and date

Brief Order, Mentioning Reference
if neecessary

.. date .of
compliance

@ 1§ /‘/-653,

Mo c-%/ ot e

ﬁv’z ~ dyszed
j’% ﬂn /Lﬂj@ L e M e . e
were Mé“ y e '-"/'4/”/‘31
mwed G Pa - parkies . Coumaed |
applicont v et Lek o fres qups
tehon be inead s [ 2otz af;c/.uvw—d '.
b R He DR Pyt IH -
L ﬁm@u :recd"m
i{/’///a-y AL G
e Qﬁ"" ) ""}
CHIEPR
1 NP
: ij O MW_
o ehe
b 2 o1 Qi? 5
Jreck w‘iﬁ'}’ S
| 2ok g o
T G
Db o
~ = | /Oﬂ A/a /“?’)a ,,‘7/) J/&”‘m" -5~Im C%r L\Jl\‘:/d
‘L.Zf;.ﬂ...ﬁg—- /ioa /)u cyvg&(amc W -
' No D€ appeds s /ﬁﬁkc (- ;
b G 2
cr ot 7 . 0
N‘ﬁ’ oo Coumaed . thhfﬂﬁ e 7’ h ‘;;ZZLﬁaqéﬂ
Lk el Srvect G eS a2 Sae
7 ponsl g O AN 267748
G’,\W, aelne gl 1Be g N TEE Sy -
I *Mb o M 4 wl‘,&lfﬁj
; ' Uh /e‘/’ U Wfqm n ' ) .
a""? heo g b{ can % P s 2.
ke < I C s On j2.3-7 QF ; :
/So 41)"’ ’M) 7&.,,945 F : ; Natices b —"
% @ U @(LU? e S A AT o asl 68 T 1A 1
| ( bl W e
(8390 Az DK b - g ot o
SO e K e 178 ean
Z /"w /"N; ‘& "'“"//‘/W‘ Lo
W‘Zu 0 /: {’4’(‘ ) / )7-7”“ U(’f“ ’/ 4‘ 2 ‘7i}
2 VV»"Z ({ e J’V\7L(.°““~o M(f :
' i C/(,O/Li,"/’(,“‘a é‘(’ K éjf/‘{hﬁa\ 91 éé '-{9(,/(7 ‘
Dinesly TReAJr e, TN, D Leells Z[Wué/,%\( /

/1/!.‘5/) fwj %/VQ gt Gy // /1 ‘/1-;(‘;. £ et

L molier K€ e ‘{};7 4y /7/Z e \/)/? ‘ ();;T
Gipobrcdpyd Yt LRy

é > 7 Af 7 z 7,>¢,"./ ‘:)” ‘i“ B /4 ‘h\(‘x\\'k

ey
o

)
~
7.




\?\\ G {V\\/ ((\ 0 \2\ A kk.})zj opl \/?T M

\\\!@\.\ (\,9\5 \’D: A‘tZ\ \:\‘\Q);Llj-’“”&“”‘_ ] 3' Wi

. | Yo el ROX
.m\\t\ \‘X—t _: L:\ .3(\ . \\\J\-L/&A}\ & \7..,3,__ % 'i“ ; |
Q s»ociaiun. Cam Jr 4oy

Le :

: ‘ e . ’
&\ Q 95{\ \‘ \’\(—\ 1&&\\/\ A‘n”.’ DA N0 Fe

s

We SkH”A* 5&\}?&( 0 9 RV

g}s Aot 57 i\‘ et

> ‘Om/?tl
gl s /;\ fL aHl-cad

eilerss ] oy G4
AN ik, ¢ / 7
¢va

A e / /
A ) Caw AN ’7

QY- a i | } \/{\’\,v
50

NErr ou(:p-Lm'LvL ,Lﬁw’ Hg beott

o N\

—

,g,,w(x M>‘9@~»~JJ‘«¥ L ’M,M' f«é{
Co S A Skl Hctclv\l Heo d> é\/c(—tu(k

1o gl ‘»7 23 _wl‘u. (‘




; . 25,4,1991
| V/& 0 g; 7  Hon., Mr, DesK. Agrawal,J.M
Hon. Mr, K. OBayya, A.M,
5 F F/Wl[ None for the petitioner even at the time

of revised list, The petition is dismissed

19 for want of prosecution without any order
Q 9/ "'A’:(jép,as to cdl}_s.
V\4‘k ¢ ij./? »

J oM.
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IN THE HON'BLE HIGH COURT OF JUDICAUTRE AT ALLAHABAD
( LUCKNOW BENCH ) LUCKNOW %
‘///"
in Re: [ (\;Z
/ 4 ’\/
Ly CM% _ Writ Petition No. © of/1983
Igbal &hmad ., vie ob Petitioner
Versus
Union of India and others ., oo oo Opp. Parties
INDRX
S1.No, Particulars page Nos,
’ From To
1, WRIT PETITION |5 €
i
2, ANNEAURE 1{9 1 Wl
4 3. AFFIDAVIT | G4 (0
), APPLICATION FOR STAY | § kI
5. POWER : 13
Sy KQWJ)
Lucknow (Surya Kant)
- By 05 7 | Advocate
Dated: &anuary ;1983 Counsel for the Petitioner
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where the petitioner worked upto the full satisfac-
tion of his supervisors with hard labour and interest
in 2s mxeh as in the yesr 1959 he was promoted as
'Signal Interlocking Maintainer!',

That the petitioner's category was changed in the
year 1961 and tké/in the said year i.e. 1961 he was

appointed as a 'Telephone Operator' in the grade of
60-130.

That the petitioner worked hone stly on the said
post and his grade was later on revised and then in
the year 1979 he was prdmoted as 'Senior Telephone
Operatar in the grade of 330-560 and since then

he is working under the direct control of the
Opposite Parties No. 1 and 2 with utmost honesty
and labour. There is no complaint or any charge-
sheet ar any adverse remark ever been given to the

petitioner.

Thet the Opposite Party No., W was directly recruited
a&s Telephone Operator in the year 1978 and then in
the year1981 was given promotion @s Senior Tele-
phone Operator in the grade of 330-560 and is also

working at Varanasi with the petitioner.

That the petitioner is senior then the Opposite
Party No. 4 and hence his record is much better

P&
then the Opposite Party No. 4e =/

That the next senicr post to the post of Senicr
Telephone Operator is Head Telephone QOperator and
then is the post of Chief Telephone Operator., The
Grede of Head Telephone Bperator is ks 425,700 while
the grade of Chief Telephone Operator is 550-750(Rs).

Ooo/-
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7 That the post of Chief Telephone Operator is

Selection Grade Post and is to be filled by the
Depertmental Test,

8. That vide letter dated 13,12.1982 the Opposite
i Party No. 3 circulated a letter far the selection
for the post of Chief Telephone Operatar in the
grade of 550-750 (Rs.) in which he hes called 9
persons for the test for selection to the said
post, & photostat copy of the original letter
is filed herewith as ANNEXURE No, 1 to this

writ petition,

94 That a perusel of &nnexure No., 1 shell indica te
thet as mueh as 9 persons including the Opposite
Party No, 4 have been called for the said test
for selection on the post of Chief Telephone
Operatar but the persons mentioned at Serial No.
1 to 8 are senior then the petitioner, But as
regard to the Opposite Perty No, 4 mentioned at
Serial No. 9 in fnnexure No. 1 is concerned, she

is meh junior to the petitioner,

104 That the test was scheduled on 28th December 1982
in the Office of the Opposite Party No., 2 at
Lucknow in which except Shri Nend Kumar and M.L,
Mangi ;{ thm\{il the persons appeared but the
result of the said test hes not been decl2red sofar,

That the submission of the petitioner is thet he
is senior then the Opposite Party No, 4 but he
has not been called for the test, Neither he hes |

been cylled for the test nor his name is included
post
in the list of selection on the b&xix of the

e 1
e e R R
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Chief Telephone Operator, Hence a discrimintaory
procedure hes been adopted by the Opposite Parties
NO. 1 to 3.

That the petitioner being the senior then the
Opposite Party No, W m-/ought to have been called
for the test for selection for the post of Chief
Telephone Operator and in not doing so, the
Opposite Parties 1 to 3 hBve committed a manifest
errcr of law and their actions are in viclation of
Article 14 of the Constitution of India,

Vqlm» GMM(JLEH*OJ' oy
Tprat since 27th December 19824 the petitionersds
i1l so he had not gethered any informétion about
the Annexure 1 and this Annexure No, 1 have come
to the knowledge of the petitioner only ongﬁ th Fel. &3
Hence without delay he is m@&king this writ petition

.
L

before this Hon'ble Court,

That the selection h2s not been finalised and the
result of the test has not been declared so far,
Hence it is highly desirable in the ends of justice
that the entire selection test may be quéshed and‘

the Opposite Parties 1 to 3 may be comm&nded to

1Ssue fresh g 1ist for the test for selection to

the post of Chief Telephone Operator, otherwise

the petitioner who is senior then the Opposite

party No, 4 shall suffer irrepairable loss anéd injury.

That the impugned order contained in Annexre-1 to
this writ petition is highly defective, bad in
the eyes of law, directly in conflict with the
provisions of article 1k of the Constitution of
India and is liable to be axtﬁn setaside on the
grounds interalia, - vee/=
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GROUNDS

(a)  BECAUSE the petitioner is much senior then
the Opposite Party No, 4 and his services

record is much better then of her.

(b) BECAUSE by not calling the petitioner and
calling the Opposite Party No. 4 for the
test for the selection of the post of
Chief Telephone Operator, the Opposite
Party No. 1 to 3 have violated the provision
of Article 14 of the Constitution of Indis,

(¢) BECAUSE the impugned 1list is bad in the eye
of law and is directly effecting the right
of the petitioner,

X

(d) BECHUSE the Opposite Parties are liable to
be commanded to hold fresh test (including
the name of petitioner in the list for the
test for the selection to the post of
Chie f Telephone Operatar.

(e) BECAUSE the impugned Annexure-1 is perverse
in law and faets both,

(1) BECAUSE the action of the Opposite Parties
1 to 3 are most arbitration and pregudicial

to the rights of the petiticner. Hence the

same is liable to be quashed and suitable

command. is liable to be issued with costs,

\ / WHEREFORE it is prayed thet this Hon'ble Court

|
/B

(%) to issue a suiteble order, direction or

writ in the nature of certiocrari, quashing

oo./"

e e e e e i
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Aot

(11)

(1i1)

(iv)

(v)

(vi)

Lycknow

i
il

%/
== 6 -
the impugned test for the selection for the
post of Chief Telephone Operator after summon-
ing the originals from the Opposite Parties
No. 1, 2 smd 3,

to issue a suitable writ , direction or order
in the nature of mandamus commending the
Opposite Parties not to hold any selection for
the post of Chief Telephone Operator unless and
until the petitioner is also called in the said
test for the selection for the post of Chief
Telephone Operator.

to issue a suitable writ, direction or
order in the nature of mandamus commanding
the Opposite Parties not to declare the
result of the test which they have held on
28th December 1982 but the result of which
is still awaited.

to issue a writ, direction or order which
this Hon'ble Court may kindlybe pleased in
the facts and circumstances of the case for

protecting the interest of the petitoner,

that cost of the writ be allowed to the
petitioner and against the p® opp. paerties.

that since the matter is urgent, hence 14 days
notice méy kindly be waived. %

Sl L e
= Uoa gt

(Swrya Kant ) 2~

Dated: amumpy s 1983 Counsel for the Petitioner,
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IN THE HON'BLE HIGH COURTYOF JUDICAUTRE AT ALLAHBABAD

w

- ( LUCKNOW BENCH ) Lucknow
¥
|
In Re: |
v Writ Petition No. of 1983 |
Igbal Ahmad ., . s Petitioner
versus

Union of India and others .. os Opp. Parties

ANNEXURE Na, 1
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Do, 618/ 86/ 2( 2/0) Meinional 0fflee,

y bweimow. Deted /7 ,12.1988,
$e.p.2.7,0. /) veknew,
L J.!./Llckm.

Page~teler tioe for tiw st of Chief Tslsphome ' jorater
ﬂ“‘ ho?}i”'%ﬁ{d@.&o

& Hes e

The writton et for Wbe poct of Chief Telephowe Operater
grade B.550-T50(HA) will Be Bola ab § w0 hew e 78.12.82 ia the
PNt e 017400, 0u kaow,

Thie fntisetion should be go® no 0 from the . off dotalled below
and cpered wll ia tice, They slonid By Jivseied to weport te -
Swpit,, 9al Lraseh/Gr viT8 eo the de'w and tloe glven sdece.

The waromiitions) vsfugel. &7 oy, of thw %alf whe e pot
wIlldag 0 & osar in e el suy 2lioiy be sbleized snd ent W thie
offlee (' rrasel) Matest ¥y 291K scouuber, 1992,

Eala. s o i B AGRESAOR o .
L AS W3 L

4. B.Ce Bio¥becheryn e st Tolephems Operater,
2 B.Pe Sxieeatayw —p -
2o Rebe Momard £ o=
4. B,C 033 “o~
G Bagl Luneg Bt
6o Resos voy Prassh ire Tslephoss Opeyater.
?Q E‘a? " O
0. D (8.7, ) whio
9¢ Bisze azlnm Bores o

fodd o

4y intonml Personml Offloew (11},
PR

Copy Ses~ fire sobels/bucinow for Aufcmatien,




IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD

( LUCKNOW BENCH ) LUCKNOW

In Re:
Writ Petition No, of 1983
Igbal Ahmad .. oo «. Petitioner
versus

Union of India and others ., ee Opp. Parties

FFIDAVIT

J I, Igbal Ahmad, agéd about 45 years son of late
Shri Abdul Majid, resident of C-K-67/35, Rajbie Gali,

Veranasi, solemnly state on oath as unders

T That the deponent is the petitioner in the

above writ petition, He is fully conversent
with the facts of the case hence in 2 position

ik ALz @

of this writ petition are true to my knowledge,

N

to file this affidavit,

—

That the contents of paras

=

the contents of Xhi® paras ez

are true to my belief on the basis of records
V\/
and those of paras /D?

are true to my belief on the bagis of legal advice

received by me .@s@l J_ﬁij{ ,\4,11—:;4&9 oo st Q’ﬂ&{

Lucknow Deponént
0 Bth
Dated: &epuapy s 1983 voo/= |



VERIFICATION

d ereb verify
1 the above named deponent (4] her y g
9

ffidavit are
1 and 2 of the a
ntents of paras

t the Co
o owledge JEkIx LHE ganisnks 3% PRRATRA

true to my own kn
No part of it is false and no

‘ concealed, So help me GOD.

thing material has been

Qfol AbrnsrA

e Deponent
Lucknow ?:;(j\)’ gg ﬁ\

Dated:s Jemdary . 1983

\ I identify the deponent
N named above who has signe
e be fore me,

Zesal i%f% ~

NN ’)/ /;, Advoc o
\\\‘ 0

L So lemn 2 S/ "
G y affirmgd before me on fjﬁg
B at J[O adi./no. by the 3:_7, 44""‘“’)\
deponent who hasagi{ggﬂ identified

\) by Qw%,aa\ K.

I have satisfied myself by examining
deponent that he ynder stends the

contents of this affidavit which has

been read out ang eXplained by me,

ae?
o>
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAI[
( LUCKNOW BENCH ) LUCKNOW

%

LoF 1982

In Res j /I /x;:;)

C.M, &n, No, gg

writ Petition No, of 1982

Igbal Ahmad aged sbout 45 years son of late gbdul
Majid, resident of C-K-67/35, Rajbie Gali, Varanasi

a .s Petitioner

ver sus

U, Union of India, through General Ma@nager, Northern

Railway, Barode House, New Delhi

2., Divisional Railway Maneger, Northern Railway,

Lucknow
A 3. Senior Divisional Personnel Officer-II, Lucknow

4, Smt, Asian Horo (Major) wife of Madan Mohan Rmxdk,
¥x at present residing at 245-L, New Loco Colony,

Varanasi, os o Opp. Parties

: APPLICATION FOR STAY
o0 o/'
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2 %

The humble petitioner submiﬁs that for the
facts and reasons stated in the accompanying writ
petition duly supported by an affidavit, it is

‘ therefore, prayed that the Opposite Parties No. 1 to 3
may be directed not to declare the result of the said
test and further proceedings in the selection of
the post of said test may be stayed till the dispos2l
of the writ petition and an ad, interim order to this
effect may kindly be granted meanwhile,

—uas Qs

| (Surya Kant)

Feb. 25 +h' Advocate

Dated: Pemumay , 1983 Counsel for the Petitioner,

LuCknow

v

v
YA flwnsA
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IN THE CENTRAL ADPINIJTHATIUE TRIBUNAL : : V/(%?,
ALLAHABAD BENCH | , |
23~A_Thornhill-Road, Allahabade< 11 no1

e s :
' TohoMely 1130 of 1987 (R lj
No.CAT/Arid/ Jud/ ; $zhe g{?%uﬂi :
l\)\c\&\/\’\ h>
' B o
1nbal éhmad_‘ i S REBLTO p e Cis n %
Veasue
5 Y . ; »
Union of India & others RESPONEEN i

, el e s N H v, Luecknou
To Ve Shri Surya Kent, Advosaie, Lueknow High Court,

| 2, Chiof Standing Caunaal, Luc?nau High Court,' bucknow.
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Whereas the marginally note( cases has been transterred :
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Tribunal Act XIII of 1935 and registered in this Tribunal as abei.
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):L 3 1990, The hearing
of the matter,
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passed by { behalf by your some one duly authorlde‘
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The matter will be hegrd and decided in your absence, {
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Whereas the marginally noted cases  has been tLansferred

_}; Q:.eveveoniunder the provision of the Admini-
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Igbal Ahmad, casen Applicant-
Versus,
Union cf India & OtherSecee Respondentsg,

Dated 3 25,4,19%1.,

Hon'ble Mr, D JK.,Agrawal, J.M,
Eon'ble Mr., K. Obayva, A.M.

i ~

Nome ef the petitioner even at the time

evised list, The petition is dismissed for want

prosecution without any crde# zs tco costs.
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